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Sir i Madam,

Applications are invited from eligible candtdates for filling up six (06) vacancies of

Judicial Members in the Central Administrative Tribunal (CAT) arising durlng the calendar

year 2018. However, the vacancies are likely to vary due to various exigencies.

2. The Administratlve Tribunals Act, 1985 was amended by the Finance Act, 2017 (No. 7 of

20017). As per the provisions of Section 184 of the Finance Act, 2017, new rules namely

"the Tribunal, Appellate Tribunbl and other Authorities (Qualifications, Experience and other

Conditions of Service of li/lembers) Rules, 2017" was notified on 1"tJune, 2017. Rule 9 of

the said Rules and schedule attached thereto provides that.

A Member shall hold office as such for a term of three years from the date on which he /

she enters upon his office and shall be eligible for reappointment:

Provided that nc Meriber shall hold offtce as such after he has attaineo the age of sixty-

five years.

The terms and conditions of service of lt/embers shall be governed by the provisions of

"the Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience and other

Conditions of Service of lvlembers) Rules, 2017".

3. Regarding the eligibility conditions, rule 3 of the Tribunal, Appellate Tribunal and other

Authorities (Qualifications, Experience and other Conditions of Service of l\/embers) Rules,

2017 and schedule attached thereto, provides that-

/r rf;;_l ,

\t

A person shall not be qualified for appointment as a Judicial Member, unless he, -

(i) is, or has been, or is qualified to be, a Judge of a High Court; or

(ii) has, for at least one year, held the post of Secretary to the Government of lndia in

the Department of Legal Affairs or the Legislative departtnent including Member -
Secretary, Law Commission of lndia; or

(iii) has, for at least tvvo years, held a post of Additional secretary to the Government of

O lndia in the Department of Legal Affairs or Legislative Department; or

IEI W* (iv) has, for at least ten years, held a judicial office in the territory of lndia.
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4. lt is requested that this circular be given wide publicity. Names of eligible officers who

have unimpeachable integrity and having enough judicial experience with special knowledge

arid 
--eipdiiehc6 bf Sdiricb leW"S dhd aie'willing to'be con'Sideldd-fot1h6-poSf. of'JUdicidl

It/lember in the Central Administrative Tribunal may be sent along with their application / bio-

data in the enclosed Pro-forma (attached). While foruarding the application (s), it may be

certified that the applicant fulfils the eligibility criteria as prescribed under the Act. The

candidates may indicate their availability to join the Tribunal vide para 17 of the Annexure-|.

It is requested that while fonivarding the applications of candidates, the following points may

be kept in mind:

(i) It should be ensured and stated that the applicant(s) is/are clear from vigilance

angle. ln case any penalty had been imposed in the past against any applicant

under the relevant Service Rules, the details of the same may also be furnished.

(ii) Original ACR/APAR dossiers, failing which certified copies of ACR/APAR grading

for the last ten years as applicable in respect of applicants, may also be sent

positively along with the applications.

(iii) The Cadre Controlling Authority I Registrar of the High Court / Supreme Court

while forwarding the applications may clearly indicate (with dates) that the officer

/ applicant fulfills the eligibility criterion i.e. held the post of Secretary for one year

i Additional Secretary for two years as mentioned in para 3 above or that the

applicant is qualified for appointment as a High Court Judge as per Article

217 (2) of the Constitution of India.

(iv) lnterested applicants may also send advance copies of their applications by

Speed Post or by hand. Advance copies of the applications would be

considered only if the actual applications (to be sent by speed post or by

hand) are later received with all the above necessary requirements from the

cadre controlling authorities.

5. Retired Judges of the High court and Members of the Bar may send their applications

directly.

6. ln the case of the Members of Bar, para 10 (0 of Annexurel regarding details of

income in the last three Assessment years (2014-15, 2015-16 & 2016-17)' tt should

invariably be filled up, failing which their candidature is liable to be reiected summarily

(Copies of the lncome Tax Returns shall also be attached). Such applicants should attach

documentary proof of fulfillment of the qualiflcation to become High Court Judge as per Article

217 (2) ol the constitution of lndia. Attestation form, duly fillbd in with 3 photographs, along

with identity certificate, should be sent by Members of Bar. Prescribed attestation form is

enclosed as Annexure-ll,

7. The duly-filled in (neatly typed) original applications should reach the secretary,

Department of Personnel and Training, North Block, New Delhi - 110001 by 05'30 P'M' on

or before 25th March, 2018 (by hand or by Speed Post).



whatSodvdi. ]t iS thdreford, in the intd'r-est of 
-applieants to enslire- -

that their applications reach well within the closing date & time as stipulated.

8. The appointment of lMembers in the Centrat Administratrve Tribunal shall carry All lndia

transfer liability. The selected persons are liable to be posted to any place having a Bench of

the Central Administrative Tribunal depending on the availability of the vacancies / exlgencies

of work and as decided by the Competent Authority.

9. The designated committee may prepare a list of waitlisted panel to meet any exigencies

like the selected candidate not joining, vacancies arising in 2018 due to resignation,

vacancies carried forward from previous years etc. The waitlisted panel will remain valid upto

six months from the date the panel is prepared by the oesignated Committee. However, the

Government of lndia reserves the right to extend the validity of the panel.

10. lt is also clarified that persons selected for appointment will have to join within thirty (30)

days from the date of isslre of appointment order failing the which appointment will be

cancelled and the candidate will be liable to be debarred for a period of three years in terms

of extant guidelines of the Department.

11. tt is in their own interest that the candidates should go through the Administratjve

Tribunal Act, 1985 and it's amendment from time to time regarding eligibility, service

conditions etc. before applying. lt may also be noted that subsequent amendment, if any, to

this notice , will be posted in DoPT website {persmin.qov.in / persmin.nic.in) only.

With regards,

You ncerely,

nn ivas)

1. Registrar/Registrar General cf various High Courts.

2. Registrar General, Supreme Court of lndia, New Delhi

3. Secretary, Department of Legal Affairs, Shastri Bhavan, New Delhi'

4. chairman, centra! Administrative Tribunal, Principal Bench, copernicus lvlarg, New

Delhi.

Copy to: NIC with request to post in DoPT website.

Applications received after closinq . date of receipt of application will not be

considered. This Department will not be responsible, for the postal delay / loss of

To
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ANNEXURE-I

PARTICULARS/BIO-DATA FOR TI.IE POST OF JUDICIAL MEMBER IN' CENTRAL-A-DMINISTRATIVE

Name:
Date of Birtir:
Currenl?ast Service
(i) High Court Judge

(ii) Indian Legal Sewice
(iii) Judicial Service
(iv) Member of Bar'

In the case of High Court Judge

(i) Date of appointment as High Court Judge:

(ii) Place of posting:

In the case of others

(i) Name of Service:

(ii) Year ofjoining service:

(iii) Since when in Grade I of ILS / Judicial Service:

(iv) Present scale of pay:

5

6 Educational Qualifi cations

(Mention award of pdze, scholarship, fellowship or any other distinction)

Date of Superannuation (If applicable):

Designation ofPresent / Last Post held:

(a) Office Address & Telephone Number:

(b) Residential Address & Telephone Number:

(c) Correspondence Address (along with Mobile Number and Email ID):

Practice (for Members of Bar)

(a) Date of enrolment
(b) Actual number ofyears ofpractice
(c) Places and / or the courts before whom practised and the period

(d) Nature of practice- Civil, Crimiual, Constitutional, Taxation,

Labour, Company, Service etc.

(e) The field of specialization, ifany

7

8

9

10

(0 (i) Professional Ilcome for the last three

Assessment Years (2014- 15,2015-16 & 2016-17)
- gross and taxable
Year in which first assessed to lncome Tax-
gross professional income in that year be fumished.

(ii)

4.



11.

(g) Reported judgments of Supreme Court and
High Courls, for the last iive years, in which
argued independently (give citations)

(h) - - -Unrepor.ted jtrdgments .of-Strpreme-eourt,and= -: - - -
High Courts, for the last five years, in which
argued independently (annex certified / attested copies)

Association, if any, with any political pafty

(a) Name of the party
(b) Period of association
(c) Whether held any organizational office

ancl if so, period
(d) Whethel held elective office in any legislative

or local authority and, if so, the period.
Wrether held any office as Advocate General,

Govenment Advocate or Standing Counsel for the
State or Union or any stahltory authority or public
undertakings (give parliculars).

12.

13.

14

In the case of a Judicial officer, details of the posts held during the last ten
years with dates. Details of any departmental inquiry held or c-ontemplated,
with parliculars as to the nature of charges and period or periods invorvid and
the outcome thereof, should be indicaled.

Whether employed at any time either on part-time or.full-time basis. If so,
give status and period and the
reasons for leavilg.

15. Special knorvledge ard experience in dealing with service matters and laws
(Please elaborate):

16. Indicate special achievement during last 10 years (separate sheet may be
attached for indicating special achievement - in not more thau 150 words)

Indicate the month of year. 2018 in which the officer will be available for
joining the Tribruial, ifselected :

t7.

The information furnished above is correct to the best of my knowledge and
belief and nothing has been suppressed. I understand that in case of my selection, if
any information furnished above is found to be false or mis-represented at a later
stage, my selection is liable to be cancelled with the approval of the Competent
Authority.

(SIGNATURE)

(NAME iN CAPITAL )

Place:

Date:
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I certif 6ar thc fo,regoing inforroaion is core{t ad corylete to &e best of a;- borrledge aod be lief I m lot a+ae
of any circrusaaccs \ryiich might mpaiJ ry filness for e@lo-1EeDt uoder GoverEi!€at

Era-c-
Dde

oLlirqqrl qr Etrtql..
Signaa[e of Car,l-datr

gll'
Place

I

),2.

i
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!_rq-]:t :qrq-q:t

iD${TIfi'CERNflCAIE

i1i1r-r-r5' frqiafu? ffi rF * AT Esi6frF EE ?n * ir{q=
Ccrtihcai. ic be siglac by any oi,e cf the fcilc*i'lg:-

(l ! +,*c ci a-q xi+t * ri:eq'?z effi:
GazEd;d ofiicers of CenE-al $ SE'lc GoYsnElcnq

(:. ) =,qri"i 
rqr v,d * o'}; =-* 

q-;-frfi^q;q f;qisl ! ze ,tiaia; t-, ?i ii*< ii{Fl ci ii'E A-fii q"F

+ Hrrqi

t{ersten cf periia.,r",ri oi StldE l€gislallt belangir€ to ',}€ c{nitih,.cacY *tgiE 6e cafldaft gr bb grr fl'

guardiao ordirariiY resiiie:

i3) Fd t&E{a tk7J.=fr6r{;
S':b-Div isionai .t13dca:effireis;

i+i t@ ci *6;5, e{rr 6-G e frc nfi-n? iESEEI' 
"i 

3fia 3l-n'{iid'fii;

' Tehslids or Naib9y' febsildE a''Jthorissd tro exercrse rragisterial poncn;

i5 j 6ii =i{qsii 
q* 

=r.6-.:l € * qEi + cEa;;l< qir+--i1'r'igi 6I fiftc-clrSaiqrcs';

ltiscipeiaeadass'-er ci &' rEc'gnised Schoofcoliege/HiBrtioa 'Hiirrs 6e csodrl*3 sildscn tsr

r e i rtrfi frF.E qft-+rt'

Iilo.k De?elcPBe;rt Ofiiers:

i'i ) dE,rig; *
Postni3s,J( a'1d

il:. {=i++ ffiaa;
Pri,lchaya: hs,scciais;

I

:
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rqrii-rd f6-qr s;m t i f,idqdr*'citr-- --
Certifieci that I havc l$own Shri./Shrimati/Kuli18ri......-..-......,..........

-'17{llir ai---- -

.... .... ,.so,r/daug.lrtger oI

-...-.-....,..foi the Iast -.....-.y€aas i2i on ir,5

zrf.i i cns f^ * q-ai ?6 5* qd + .d,rr ft F-rs ? fdE Esi * q.\ fsn ? E? Hf t t

and tlrat tc rne bes. ci nq, klo';r.4edgc znd beiief die particriais firr.ished b,' hiIB.ler aE corr.rt

6aimr.

Siguar.uc
_-54^3-
\ri-1r *t ql €h.ra or.r

Desienatian ot S-"atus z]tci Edd,Es

iqi-,..
Pisce

ntj,! €l

Dara

(6rqiii{ F{ !T qri + ftq)
(To b: filled b,v eic Offi*)

(: \ f-i3ft.$i.i6ni 5i -r-iq -ifiiq fi"ii F o6i

)lalll.. deslgldioE ard ftll addrcss of *,i appca:hg E'rtilc!-il'

.r j c< ffi ft-q diER - - t ft-*'- frz* '"; iir t r

Post ie; \a'hich fte cEodidelr. is being corslCcrci

Shri Subhasis Sasgupta
Registrar General
Calcutta High Court,
Calcutta
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